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The House reassembled after lunch at thirty-two
minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair
PRIVATE MEMBERS’ BILLS-Deféerredintrodiced

The representation of the People (Amendment) Bill, 2014
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PROF. M.V. RAJEEV GOWDA: T am quite happy to do it.

The Constitution (Amendment) Bill, 2019 (Amendment of Tenth Schedule)

DR. VIKAS MAHATME (Maharashtra): Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. VIKAS MAHATME: Sir, I introduce the Bill.
The Right to Universal and Free Health Care Bill, 2019

DR. ABHISHEK MANU SINGH VI (West Bengal): Sir, I move for leave to introduce
a Bill to provide for the right to {ree and compulsory healthcare services and universal

health to people and for matters connected therewith or incidental thereto.
The question was pui and the motion was adopled.
DR. ABHISHEK MANU SINGIIVI: Sir, I introduce the Bill.
The Right of Dwellers as Owners of the Land Bill, 2019

SHRI B.K HARIPRASAD (Karnataka): Sir, | move for leave to introduce a Bill to
identify the dwellers like farmers, labourers, artisans, tribes living n nonrevenue or un-
recognised village and to provide those identified dwellers to be entitled for registration
as owners in respect of dwelling house, built on land not belonging to them and for

matters connected therewith or incidental thereto.
The question was put and the motion was adopled.

SHRI B.K HARTPRASAD: Sir, I introduce the Bill.



